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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application 	 of 200 

Applicant (s) ........ 	kmr-a Respondent 

Advocate 	/ Advocate 
for 	Applicant (s) .... f................ J ........... for Respondent(s) ........ .................................. ................. 
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}4eard 3hri .R.koutry,Ld.Ciunse1 ir the 

and Shrj R.C.Rath,Ld.Stndjn Cune1 

(n wham a ciipv of this O.A. has been servea) appear. 

in 	. n beh1f of the spondent-Rai1ways and perused 

the records placed before us. 

In course of hearing Shri Rath pointei out tut 

is ;er the provision of the Scrne for orant 

to the r41,uy servants, a Screenina 	mi,t: 

ee has been set up by the Standinc Committee which 

meets twice a year Aduring the first week of January 

o f the previous Financial Year and durinq the first 

week sz,. f July of ny Financial Year) to rocss the 
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cases. It is in thic connection, Shri Rath sub-

mitted that the matter may be f,rwarded to the 

Committee for cons L'Ie ring the rxrievances with reard 

to ACP, as raised herein 

Having eard the Ld,Coun3el of both the sides, 

we dispose of this O.A. with direction that,the 

ap1icatian be sent to the Scree fliflrj, Corrunittee to be 

held in themrn.nth of July,2U5 to consider the case 

of the applicant, A copy of the O.A. may be treated 

as part of the representatiri to be put up beire 

the committee. 

With the observatiøn and iirectin as made above, 

rcec-v -iS 	Q 	 this O.A. is disposed of at the stage of admissi'n. 

	

i 4e 	 No costs. 
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